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4 	CENTRAL T\DMINISTRiIVE TRIBUN\L 

BANGALORE BENCH 	
Commercial Complex(BOA)9  
Indiranagar, 

Bangalore - 	O 038 

Pipilication No 	 _/86(F) 

Applicant 	 \Jersus 	 Reppndent(s) 

TO 

PS-') 

tJ 

Take notice that Application above mentioned is posted forI9g 

on 

	

	 • You are, threfore, directed to appear in 

person or through a duly authorised legal practitioner on the said date. 

By Order of the Registrar. 

  

Banqalore. 

Bate D rI/'L----- 

Balu* 



CENTRAL AD11INISTRATIVE TRIBUNAL 
81NGALORE 

DATED THIS THE 19TH DAY OF JUNE, 1987 

Hon' ble Shri Justice K.S. Puttaswarni, Vice—chairman 
Present: 	and 

Hon'ble Shri L.H.A. Rego, tiember (A) 

APPLICATION NO. 660/86 

t.S. Iyengar, 
5/0. U.S. Acharya, 
aged 37 years, 
Transport Supervisor, 
National Tuberculosis 
Institute, Bangalore-3. 	.... Applicant. 

(Shri M.R. Shylendra Kumar, Advocate) 

V. 

1 • 	The Government of India, 
Rep. by its Secretary, 
Department of Health and 
Family Welfare Services, 
Nirman Bhavan, New Delhi—il. 

The Director General of Health 
Services, Nirman Bhavan, 
New Delhi—li. 

The Director, 
National Tuberculosis Institute, 
No.8, Bellary Road, Bangalore-3. .... Respondents. 

(Shri M.S. Padfflarajaiah, CGSSC) 

This application having come up for hearing to—day, 

Vice—chairman made the following. 

ORDER 

The factsin this case and the questions of law that 

arise for determination are similar to A.No. 940/86, 

disposed of by a Division Bench of this Tribunal on 

1.5.1987. For the very reasons stated in A.No.940/86 

this application bcisliable to be dismissed. We, 

therefore, dismiss this application. But in the 

circumstancee, we direct the parties to bear their own costs. 

Member 
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Plrv. 



To 

1. Shri G.S. lyengar 
Transport SuptiOT 
Natior.al TubeDcUlD5i IstjtUtE 

sllary Road 
Ban lore - 560 003 4. The Dirctet Generil of Ha1th 

2. Shri PLR, Shylendra Kumar 
Advocate 	 Nirman Bhavan, New Deihi-..110 011 
C/o Shri M. NaraynaBwamy 
Advocate 	 S. The Director 
844 (Upetairs) 	 Ntiona1 Tuberculosis Trsti€ui 
V Block, flajajinagar 	 No. 8, Bellary Road, Eangalore - 3 
Bangalore - 560 010 	 6. Shri M.S. Padmaajaiah 

Senior Central Govt. Stng Counsel 
Hio~ Bld

Subject: SENDING COPIES OF OFDERP 	E0 	11 E\T81 J0r0 
- 560 

Please find enclosed herewith the copy of cEDERcc'/ 

3. The Secretary 
Department of Health & Family 

Welfare ServicES 
Nirman Bhavan, New Delhi—hO 011 

REGISTERP 

CEttRAL ADMINISTRATIVE TRIBUNAL 
BANGALFE BENCH 

CommeTCi'l o' plex(BDA), 
djranagar, 

BangalOre - 5E0 038 

Dated 

APPLICATION NO 	
660/86 	 .( ) 

Vi .P. NO  

Applicant 

Shri G.S. Iyenar 	
\J/s The SECY, Dept of Health & Family 

.l?r Services & 2 0r! 

passed by this Tribunal in the above said 

application on 
	19-6-87 

SECTION OFFICER 

End : as above 
	 (JuDIcI4L) 



V CENTRAL ADMINISTRATIJE TRIBUNAL 

BANGPILORE 

DATED THIS THE 19TH DAY OF JUNE, 1987 

Hon' ble Shri Justice K.S. PuttasUamy, Vice—chairman 

Present: 	
and 

Hon' ble Shri L.H.A. Rego, Member (A) 

APPLICATION NO. 660/8 

G.S. Iyengar, 
Sb. G.S. Acharya, 
aged 37 years, 
Transport Supervisor, 
National TubercUloSiS 
Institute, BangalOre3. 	

.... Applicant. 

(Shri M.R. Shylendra Kumar, Advocate) 

V. 

1 • 	The Government of India, 
Rep. by its Secretary, 
Department of Health and 
Family Welfare Services, 
Nirman Bhavan, New Delhi—li. 

The Director General of Health 
Services, Nirman Bhavan, 
New Delhi—il. 

The Director, 
National Tuberculosis Institute, 
No.8, BellarY Road, Bangalore-3. 

.•.. Respondents. 

(Shri M.S. Padrnarajaiah, cGssc) 

This application having come up for hearing to—day, 

ut 	 Jicechairmafl made the following. 

I' 	
ORDER 

The factin th is case and the questions of law that 

arise for determination are similar to A.No. 940/869 

-€Z5 	
disposed of by a Division Bench of this Tribunal on 

1.5.1987. For the very reasons stated in A.No.940/8 

this application 	isliab1e to be dismissed. We, 

therefore, dismiss this application. But in the 

circumstanCeC, we direct the parties to bear their own costs. 

AECTION OF~ 	C OF 
TTAL ADMINIST)!VE TrnBuNAt 

OOITIOFAL BENCH 	Vicchai!"mafl 	 Member  
AE 

MR 


